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SHRI PURNANARAYAN SINHA
ghezpur) : 1 have written to you.

is is about my right to speak in my
language.

MR. SPEAKER : 1 will lock into it,
We have not vet been able to do it

Shri Mandal.

Siku Gurbwaras Hoaro (UOo-0PTA1ION
or Meusers) Avenoves:, RuLls, 1979

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI 1DHANIK LAL MANDAL):
1 big tolay on the Table a copv of the
dikh Gurdwaras Bowd (Co-optation of
Memb vs) Amendment Rules, 1979 (Iindi
and Enalish versions) published in Noti-
ficatton Now (.5.R. 259 (L) in Gazette
of Lndia dated the qoth Apiil. 1979, under
gnb section 14) of seetion 146 of the Sikh
Chodwar w Aet, 1920, TPlaed in Library,
Ste No.  1.T-1137/79.)

31 33 hrs.
RE QUESTION OF PRIVILEGE

SHRI G. M. BANATWAILLA
{Ponnani) : Si, I 1ise on a point of
arder.

MR. SPEAKER : What i< the pojat
of order ?

SHRI G. M. BANATWALLA : Sir,
two days back-.on  j7ih May-—1 had
Hnen you a notice of breach of privilege
by Dr. Chunder for  misquoling
Dr. Khusro, Vice-Chancellor.

MR. SPEAKER : Mr. Banatwalla,
I have called for his comments. The
procedure is this. The well-established
procedure is this,

SHRI G. M. BANATWALLA : Sir,
I am not at all going into the merits.
I thank you, Mr. Speaker, very much
Jor informing me just now that you have
asked for the comments of the hon.
Minizter,

In this connection, Sir, may I draw
your kind attention to Rule 222 read with
Rule 224 (ii) ?

Now, Sir, my question of breach of
Pivilege ia'thig The hon. Minister
'm!qwecl Dr. Khusre as huving welcomed
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MR. SPEAKER : Wt can only decide
after getting hisreply. Please hear me for
a minute. The noimal procedure which
bas beeg established right fiom 1950 is
this, Whenever a  privilege notice is
given awainst a Membear  of Parliament
then we call for the cumments first.  ‘This
is the case not only in respoct of Mumbers
of Parliament Lut even in respect of news-
papeis fin that matter. Thercfore. we
always call for the comments and there-
afler we consider the matter. This is our
well-established  practicc.  Thaefore, T
am adopting this procedwe.

SHRI G. M. BANATWALLA - Thauk
yeu verv much  bui......

MR. SPEAKFR - You are not the
only person, Theie we  others  also.

SHR1 CHITTA BASU i10v......

MR. SPEAKFER * You have alo
given,

SHRI G M BANATWALIA © My
pomt is this  Rule 2z (i1) specifically
stutes that this 1s 10 he a matter of 1ccent
occurtence,  Now, Sir. the guestion that
1 1aised is a matto ol ‘reccnt oceurrence .

MR. SPEAKER : Nohady denied it

SHRI G. M. BANATWALLA :
Therefore, my point is, theie should not
be any undue delay in this natter,

MR. SPEAKER : There is no undue
delay.

SHRT G, M. BANATWALLA : The
unrest among students  is  continuing.
Even todav, there is a massive demons-
tration, The position of the Vice-
chancellor is Compromised, ‘I he point
of time and delay scuttles the issue.

SHRI PURNANARAYAN SINHA: I
don’t know why there is no arrangtinent
so that I may speak in my own lan-
guage,

(Inters uptions)

MR. SPEKAER: T cannot understand
senior Members not following the rules,

(Interruptions)

SHRI PURNANARAYAN SINHA:
There should be some arrangement, Sir.

MR. SPEAKER: Mr. Pumanarayan
Sinha, we called for applications. We held
a test, Unfortunately we could not get
any person. That is the position,
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SHRI PURNANARAYAN SINHA: I
consider it my right to speak in my vwn
language. I wrote to you 6 months a?,'
I appeal to the hon., Prime Minister alswo
now,

MR. SPEAKER: There is no point
of order.

SHRI PURNANARAYAN SINHA:I
have a right to speak in my language...

MR. SPEAKER: Order please, M.
Patil.

1x- 39 hrs.

PAPERS LAID ON THE TABLE—
Contd.

FinaL RePORT or Grovir COMMISSION
or INQUIRY IN RESPECT op SRt D. Devray
Urs, Curer Mivister or KARNATAKA
AND OTHFRS WITH A STATEMENT FOR NOT
LAYING IN HiNpr AND NOTIFICATIONS
UNDER ALL INDIA SERvices AcT, 1951

THE MINISTER OF STATEFE IN THE
MINISTRY OF HOML AFFAIRS AND
IN THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS

(SHRI S. D. PATIL): I beg to lay on
the Table:--

(1) A cupy cach of the following paprrs
under sub-section {4) of sretion 4
of the Commussions of Inquiry
Act, 1952:—

(i) FinalReport ofthe Grover Com-
miwion of Inguiry st up to
inqure into certain allegations
against Skri D). Devraj Urs, Ghief
Munister anrl other Ministers of
Karnataka.

(ii) Memorandum of Action taken
on the above Report, (Hindi
and English versions)

{Placed in Library. See No. LT-4438/70]

(z) A statement (Hindi and English
versions)  explaining  reasons for
not laying simultaneously the Hindi
versions of the Report mmti.omd
at (1)(i) above, [Placed in Library.
See No. LT-4438/70]

MAY 9, 1979

Papers Laid 196

(3) A eopy each of the following Noti-
fications (Hind: and Enghsh vers-
ions) und*r sub-section (2) of sec-
tion 3 of the AllIndha Services Act,
1951 —

(1) (.8.R 619 published in Gazette
of India dated the 28th  April,
1979, containing corrigtndum to
Notuication No. (LS.R. 574(E;
dated the 8th December, 1978.

(i) (3.S.R. 620 published in Gazette
of India dated the 28th April,
1979 containing corrigitndum to
Notification No. GLS.R. 575(F)
dated the 8th December, 1978,

[Placed in Library. See No, LT-44%9/79]

RePorRTs oF (owpTROLLER AND A.G. OoF
InNDiA FOR 1977-78—Union Govr. (Crvip),
AND Parms III & IV (ComMMrRaAL).
1978 —FERTILIZER CORPORATION OF INDIA
Ltp. Tromsay anp Namrur Unrrs &
GovT. APPROPRIATIONS Accouvts (CviL),

1977-78

THE MINISTER OF STATFE. IN THFL
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAII): T beg to lay on
the Table:—

{1} Acopveachol the following Reports
{Hindi and Lnglish versions) under
article 15171) of the Constitution :—

() Report of the Comptroller and
Auditor General of India for the
vear 1977-78 Union Governpment
(Cuvil). [Placed in Library. See
No. LT-¢4¢0/79]-

(if) Repnrt of the Comptroller and
Aurlitor General of India for the
yrar 1978—Union Government
(Commereial)—Part  TIT—The
Fertilizer Govporation of India
Limited (Trombay Unit). [Placed
in Library. See No. LT-4441/79)

(iii) Report of the Gomptroller and
Auditor Genreral of l’::din for the
vear 1978-—Union Government
{Commercial)-—Part IV—The
Fertilizer Corporation of India
Limited (Namrup Unit). [Pleced
in Library. See No. LT-4442/70]

A f Un‘on Government A

 brPton e GV ol
vear - i i
verlim:?).{? (;hud in Library See
No. LT-4443/79].



